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OOMMITTES OF PRIVILEGES

EXTENSION OF TIMP FOR PRESENTATION
or Rurorr
DR. HENRY jJAUSTIN (Ernaku-
lam): 8ir, T beg to movei—

“his House do further ex-
tend upto the las{ day of the next
session the time for the presenta-
tion of the Report of the Com-
mittee of Privileges on the question
of privilege regarding handcuffing
of Shri Ishwar Chaudhry, M.FP.,
referred to the Committee on the
30th August, 1874
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MR. SPRAKER: The question is:

“That thig House do further ex-
tend upto the last day of they mext
session the time for the presenta-
tion of the Report of the Committee
of Privileges on the question of
privilege regarding handcuffing of
Shri Ishwar Chaudhry, MP, re-
ferred to the Committee on the
30th August, 1974

The motion was adopted.

————

1410 hrs. !

i i
MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER There is thg No-
Confidence Motion.

SHRI JYOTIRMOY BOSU (Dis-
mong Harbour): With your permis-
sion, Sir, I seek the leave of the
House to move my motion:

“That this House gxpreasey its
lack of confidence fn the Councdl
of Ministers.”
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MR. SPEAKER: Thoge who are

1 favour may rise in their seats,

The requisite number is there. They
are more than fitty. So, the motion 1s
granted leave.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIAH): With youp permission
Sir, I beg to move:

“That rule 26 ©f the Rules of
Procedure and Conduct of Business
in Lok Sabha in its apphcation to
the Private Members' Business in
today's List of Busimess of Lok
Sabha be suspended.”

SOME HON. MEMBERS: No no,
(Interruptions).

SHRI INDRAJIT GUPTA (Al
pore): The Untouchabslity Bill
should be discussed; it is very m-
portant, Private Member; Business
should also be gone through
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MR. SPEAKER. There are two
motions by him, No. 388 ..

SHRI JYOTIRMOY BOSU: The
Rule requires that you should give
your con‘ent first. The Rule says
“with the consent of the Speaker”
So, have you given your consent?
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SHRI 8§ M BANERJEE (Kan-
pur): Did you ever permit us to
abandon the Question Hour? Never

SHRI X RAGHU RAMAJAH:
May I explain? Normally, thug is not
dote, but they have chosen fo move
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the motion, Bo it is for them to
choose whether they 'want 4o pro-
ceeq with the No-Confidence Motior
or with the Private Members' Bus-
ness, I have said that since the
House is to adjourn today and be-
cause thers is limited time, the
Private Members' Business should be
suspended,

SHRI INDRANT GUPTA: Hut
why should you suspend it and take
away our rights? .

SHRI JYOTIRMOY BOSU,; I would
suggest that we sit tomorrow and go
through the No-Confidence Motion
from 11 AM. fo 8 P.M

SHRI S. M. BANERJEE: On a
point of order.

SHRI SHYAMNANDAN MISHRA:
On a point of prder.

WR. SPEAKER: What is your
poin{ of order?

SHRI $SHYAMNANDAN MISHRA:
Pleass see the proviso to rule 29.
Since the Resolution of the hon.
Member, Shri Samar Guhe, is &
carry-over from the last day, accord.
ing to the proviso to thig rule, this
will have precedence over all other
business today. That means, it will
have precedence even over the no-
confidence motion, Please reaa this
Sir, - b 0!

MR, SPEAKER: I bhave read it
This concerns the order of the busi-
ness. Now Mr. Raghu Remaiah i
asking for suspension of the rule.
It is not a question of order of busi-
ness,

SHRI SHYAMNANDAN MISHRA:
Here it is very clear that it shall
havgq precedenca over all other
business.

MR. SPEAKER: Only If the rule

stands. But he is asking for the rule
to be suspended,

VAISAKHA 19, 1807 (SAKA)

Molion of 342
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SHRI SHYAMNANDAN MISHRA:
Which rule?

MR. SPEAKER: Rule 20.

SHRI SHYAMNANDAN MISHRA:
Hs is asking for suspension of an-
other rule, Thig rulg iz not being
asked for suspension.

MR. SPEAKER: If the Private
Members' Business is suspended,
what will be left to follow?

SHRI SHYAMNANDAN MISHRA:
‘Then the motion for suspension will
have to be in respect of all these
rules.

MR. SPEAKER: When the rule is

suspended, all its provisions are
suspended.

SHRI SHYAMNANDAN MISHRA:
My submission is that this rule has
not been asked for suspension,

) MR. SPEAKER: Thig follows rule
5.

SHRI SHYAMNANDAN MISHRA:
That cannot be the contention. Even
here you will find that there has not
been a single instance where it has
been done by majority, It hag to be
done unanimously. This has never
been done by majority,

MR. SPEAKER. That is a different
matter.  First, you were asking for
my interpretation ang now you are
asking about propriety. My inter-
pretation iz that, once you suspend
this rule, the other gquestions do not
arise.

SHRI SHYAMNANDAN MISHRA:
My submission is that, because of
rule 29, that motion is out of order.

MR. SPEAKER: How can # be
out of order?
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SERI SEVAMNANDAN MISHRA:
Certainly. This Private Mswbers
Resolution will have procedence,
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SHRI SAMAR GUBA (Contai;:
& you hear me, the problem will be

MR. SPEAKER: Mr. S, M. Baner-
jee.

BHRI S. M., BANERJEE: The
before this House is apbout {he
of rule 26....(Interrup-
We can do one thing. We
up Private Members’ busi~
as also Untouchability Amends
Bill and can continue wupto
2M.....(Interruptions).,

SHRI SHYAMNANDAN MISHRA:
We can then take up No-Confidence
tion and sit upto 6.00 am,

SHRI S. M. BANERJEE; 6 O'clont'-:

e morhing 1ook; yery roypantiic.
mthare will be no quorum Mem-
will deliver their speeches and
When the voting takes place
will be only ten Members on
side incluling Banerjes, You
deliver your speech and g0...-
(Hterruptions), Let ug teke up non-
official Resolution as also the Un-
touchabllity Amendment Bill,  This
8l nes come after such a long
time. ... (Interruptions), _
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MR. SPEARER: Thiy businesy can
be carrled over to the next session.
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“It leave is granted under sub-
rule (2), the Spesker may, after
considering the gtate of Business in
the House, allot 4 day or days or
pert of a day Yor the discussion
of the motion.”
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{Puserruprions),

SHRI H. X, L BHAGAT (East
Delhi): The point made out by
8bri Madby Limaye to my miad is
totally untenable. The rule iz there
that this House ~Pan suspend its
business, and it ig within the powers
ot thizs House....(Interruptions).

8hri Raghu Ramaiah's motion fs
abgolutely in order.

Becondly, 5 No-Confidence Motion
i considered to be a very serious
motian, 1 thought, they would bave
pregsed for its being taken up jmme-
diately. I am surprised that they
are not serious about it.. tInterrup-
tiong), That means, they are indulg-
ing in tactics and other things. It
is a motion which should be taken up
immediately.

MR. SPEAKER: Now, it 1 for
the Speaker to fix the time and if I
fix the time, all your problems are
solved. So, we take it up immedia-
tely.
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MR, SPEAKER: After we flalsh
it, we take up the Private Members'
business, for 2% hours,

SHRI SAMAR GUHA: Pleage hear
my submission. The resolution 13 1
my name. I say that if you try to
souttla the Prfivate Member’s busi-
ness—which involves the honour of
Netaji Subhag Bose....

MR. SPEAKER:™ Now, it is 230,
We will have six hours for this.
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SHRI SHYAMNANDAN MISHRA:
¥o, you please go by the conwvention.
You see a3 to how much time bas
been devoted to no-confidence mutions
in' the past. Not less than ten hcmu
% any rate.

MR. SPEAKER: You want both
things und then you say not less
than ten hours.

SHRI SHYAMNANDAN MISHRA:
No, no. ,

PROF. MADHU DANDAVATE
(Rajapur); There is a precedent.
We had u pretty long discussion dur-
ing the Railway strike,

MR. SPEAKER:
House to decide.
‘a part of it',

SHRI JYOTIRMOY BOSU: Had
Mr. Raghu Ramaiah moved his
motion prior to “the no-confidence
motion, the things could have been
simpler.
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SHRI JYOTIRMOY BOSU: Yeu
are under an obligation to fix the
time,

It is for the
The rule also says

MR. SPEAKER: Yes, I am under
so many obligations every day.
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{Mr. Speaker]

I cannot change the decision of the
House. That is why it is put before
the House. | cannot change the decl-
gion. The House has decided that it

will adjowrn to-day. 1 cannet
change it.
PROF., MADHU DANDAVATE:

But the House can,

SHRI SHYAMNANDAN MISHRA:
Ig it for the first time that the
Houge would be sitting beyond the
time that had been fixed?

The question s that the Speaker
ndfusts it according to the convenien-
ce of the ruling party. That is a
thing to which we take scrious
objection, ! L

May I ask you, why you, as the
guardian of the interests of this
House, and particularly in financial
matters, did not care to provide an
opportunity to us for the diseussion
of many of the Ministries which had
remained undiscussed? And then we
had also sent you a request that a
meeting of the Business Advisory
Committee should be held but you did
not heed it. Now we will have to take
a decision, Mr. Speaker, if you do not
heed our request in this way, none
of us will be able to serve on the
Business Advisory Commitiee. We
had made a request to you to convene
a meeting of the BAC.

MR. SPEAKER: Dont try ww
browbeat the Speaker always. Will
vou kindly git down Mr. Mishras
You put it in the Business Advisory
Committee day before yesterday and
you put the same thing the next day.
[ am not bouiid that I should brine
it again and again every day,

SHRI SHYAMNANDAN MISHPA-
What did we say?
anything about it?

MR, SP'EAKEF: 1 am not bowod
to hold Tt every day.

Dig we =say .

SHRI SHYAMNANDAN MISHRA:
Wq are alsy not bound to serve wn
the Committee, (Interruptions),

MR. SPEAKER: This is the decs-
sion of the House that we adjourn
to-day. I cinnot defy the decision of
the House.
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MR. SPEAKER; Even when the
House sits, I can go. It waa yeu
who brought that before us.

SHRI JYOTIRMOY BOSU: Mr.
Bpeaker, Sir. you mre iaking away
four working days out of this, Vnu,
in your wisdom, are saying new....

MR. SPEAKER: The Minister is
Yere, He is gitting therd. I do mot
tome in at all. The Minister is
sitting here. '

SHRI JYOTIRMOY BOSU: &t
you in your wisdom said thai let us
have ten days total break and “let us
come back and gee how the waork
goes on and then we shall ¢omsider
this (Interruptions).

SHR!I SHYAMNANDAN MISHRA:
What did we say? Did we say
unfair.

SHRI K. RAGHU RAMAIAH. Sir,
I woulg like to say that the Opposi~
tion leaders in the Business Advisory
Committee meeting, in their wisdom,
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suggested holidays I made it very
clear then that there was no question,
of extension of the House; subse-
quently, this matter did come up at
the last meeting of the Business Ad-
vizory Committee, We have been
gitting hére for go long. There is no
point in extending the House; since
we have already fixed up our engage-
ments, it is impos-"ile to extend.
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SHRI JYOTIRMOY BOSU: S,
you are the Chairmap of the Business
Advisory Committee. Shri Raghu
Ramaiah ig not the Chairman,

MR SPEAKER: We had another
Rusiness Advisory Committee meet-
ing where it was decided to adjourn
the House to-day.

SHRI JYOTIFRMOY BOSU: You
guve a calegorical assurance thal
after the break we can come hack...

MR. SPEAKER: Not at all
Please do not put it in my mouth.
This was again discussed in the other
BA.C. meeting, Do nolt try to
coerce. i

SHRI SHYAMNANDAN MISHRA:
The entire Opposition is united on
the issue that we must tale up the
non-official business; we must take
up the Untouchability Bill. The en-
tire Opposition is uniteg on this
You are only coercing the Opposition

MR. SPEAKER: That is a diffe-
rent matter. It ig for the House to
decide whether they are revoking
their old decision to zit only for to-
day, The simple matter is that the
House is to adjourn to-day as per-
the decision of the Business Advi-
sory Committee ag per the scheduled
programme, 1! the House otherwise
ducideg T hgve {0 accept it

VAISAKHA 19, 1807 (SAKA)

Motion of 350
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SHRI SHYAMNANDAN MISHRA:
As hag beun the practice, we will
not take less than ten to twelve
bours, The no-confidence motion
cannot be treated frivolously,

SHRI VIRKAM MAHAJAN (Kan.
gra): They want to stall the Un-

touchability Offenceg Bill. II is a
deliberate attempt.
SHRI VAYALAR RAVI (Chiray-

inkil): Everybody in ths Iiouse
knows that we declded {0 go home
because there was noe information
about the extension of the House.
If the Opposition was so particular to
bring in the No-Confidence Motion,
why were they delaying that” There
wag no quorum in the House in the
last few days. Now they are coming
with this plea and by a backdoor
way they come up before the House
with thig Motion. Sir, we have to
go tomorrow morning. If they had
brought it yesterday they could have
get extension of the House. So, we
woppose it.
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MR. SPEAKER: I have no altctr-
native. Thiz motion is alrecady there
that we wilk finish by 12 O'clock
After that it will be tomorrow.
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PROF.! MADHU  DANDAVATE:
There is 5 precedent when we dis-
eusted il early hours next morning
so-tonfifenve motion yegarding rafl-
way strike. There ¢ nothing sacro-
sanet about the earlier decision faken,
You can change the decision.
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SHR! K. RAGHU RAMAIAH: Sir,
let there be six hours for the no«confi-
dence motion and after that if they
like two hours for the non-officis]
business. (Interruptions).

SHR] SAMAR GUHA: Nobody in
the world ean take away my right,
Yy private right of having this mo-
tion at 83 P.M. Let me see, who in
this world can do it.

MR. SPEAKER: Mr, Samar Guha,
nobody wanfs to harm your inteests.
Nobody wants to take away your
right. Now, the time available to
us is from 8 to 12 nine hours.
{Interruptionsy.

SHRI SAMAR GUBA: Even if it
i a question of expelling me from
the House, from thig Lok Sabha, 1
will do it in the name of God; I will
do whatever I think right to uphold
3: honour of Netaji, I cah tell you

s,

MR, SPEAXKR: er'ﬂod is
there. Our God 5 also with s

SHRI HAMAR GUHA: Let your
God and my God.....(Interruptions).

PROF. MADHU DANDAVATE:
Do not disturd the private Membery’
time. Without disturbing that, let us
fix the time.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME A¥FAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHBRI OM
MEHTA): Let them decide what
they want.
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PROF. MADHU DANDAVATE:
We have glven a concrete suggestion
that private Members' Businsss will
Eo on up to 6 O'clock. At 6 O'clock,
no-confidence motion will be taken
up. It should go an up to six in the
morning.” The entire Opposition is
unitedly requesting you.

MR. SPEAKER: Accarding to the
decision, taken wulready, we have to
adjourn today. In that case, you will
have to decide, What right I bave
to change the decision of the Hodse?

PROF. MADHU DANDAVATE:
Between Netaji andg No-Confldence
Motion, no chaice can' be made, Both
are very important. Till 6 O'clock
we will carty on the Private Mem-
bers’ Businesg mnd at six, we will
take up the No-Confidence Motion,
It wili’ go on till six in the morning,
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VR, SPEAKER: The position 15 ¥ke
this The House accepted to adjourn
tnday 1 have no objection if the
whole of the time fixed for today is
taken But beyond that, I have mo
power unless the House changes its
decasion I have no power tp go be-
yond the decision of the House,

PROF, MADHU DANAVATE: This
House can change its earlier decision.

MR, SPEAKER, If the House wants
to change it, I have no objection.

PROF. MADHU DANDAVATE:
When there was & break for 11 days,
the Minister did not come before the
House,
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1 can gwear I did not tell you that I
wanted {0 go because of that. I can
swear that I never asked anybedy
thet I wanted to go. I could miss it
It is you, Mr, Bosu, who smid that you
wart to adjourn.

SHRI SHYAMNANDAN MISHRA
(Begusarai): You had said that you
would consider ghe position agsain.

MR. SPEAKER: I never asked any-
body nor did I approach anybody. 1
missed it on a number of octcasons.
Even 1f 1 wanted to go, I could go
wher the House was sifling, nothing
1, prevent 1.e. What 18 this you are
telling me? Twice I did uot go last
vear, Even when I wag President, I
did not go. Please do mot come down
to such thungs.

SHRI SHYAMNANDAN MISHRA:
Did the House adopt a motion in the
li-day holiday? You hag done it.

MR SPEAKER: It was put before
ihe House,

PROF. MADHU DANDAVATE: You
can check the record. No motion was
pluced before the House,

MR SPEAKER, It wag the report of
the Minister,

FROF, MADHU DANDAVATE: You
check the record of the Lok Sabha.
The matter was never brought before
ue

MR. SPEAKER; There shouly be no
W hdays. I am personally of the opi-
won that because of holidays we lost
important business,

SHRI C. M. STEPHEN (Muvattupu~
zha): From the other side, statements
are being made as if this is a matter
between the Speaker ang the Opposi-
tion, as if members on this side do
not count st all We, MPs, have got
cetimin obhgations and also rights, It
15 our obligation to attend Parlia-
men* at the time you are summonmng
us. You gave us notice that Parlia~
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meny  would sit il euch and such
ime. That is the decimon of the
House; that stands.

Now we are entitled to say that we
ar¢ not prépared to sit boysnd six
O'clack this evening, ANl business of
the House has got to be adjusted ac-
cording to the time schedule fixed up.
It they had wanted to bring in a no-
confidence motion, they coud have
moved it earller. Once it is before us,
the Treasury Benches have accepted
the challenge by saying ‘We are pre-
pared to go with it straighiwey end
discuss it’, That is the convention.
When the no-confidence motion is
there, Governmen} comes in and if
they are earnest, ihey must press for
its discussion straightway (Interrup-
tions), I am in posgession of the
floor. (Interruptions).

MR SPEAKER: I tell you one thing.
You are saying that you will walk
ovt. It is not against the Speaker
thut you are walking out. 1 have no
authority, You may walk out. I do
no’ mind.

PROP. MADHU DANDAVATE: We
ore not blaming you.

SHRI C, M, STEPHEN: One thing
is absolutely certain that asg individual
members—-] have consulted other mem-
vets on this side—we feel it will be
criminal on the part of anybody to
ask us to sit beyond the time you gave
nolice that the House would sit. It
is orly as a matter of accommodation
that we say that we shall sit a few
hours beyond § O'cloek, but never
lwyond the dite on which Parliament,
according to the notice, is to adjourn.

T submit we proceed straightway
with the discussion of the no-confi-
dence motion, But if they are not
keon about it, they neeq not be. If
it ig only a ritual that has got to be
performed, let them permit the private
members’ business fo go on. The
option i8 with them. Ag far as we are
ccncerned, it is absolutely certain, if
the House means anything—we are
also part of the House—that we are
fot prepared to sit beyond the time

you gave us notice of A mijustment
of business must be in according with
that, It {s not a plaything tn the
hands of the Speaker or in the hands
of somebody else. They themselves
cannot put in a motion of no-confi-
dence on the last day and say: let us
sit on and on. We refuse to sit be-
yond the time you have fixed; gdjust-
ment may be made acoordingly,

MR. SPEAKER: It is clear that if
the House wants 1o sit beyond it must -
pars a Resolution.

SHRI C. M. STEPHEN: If they do
uot want {p discuss it, lel them go

to Netaji Resolution, 1t is for them.
They day cannot be extended like
rubber; time js time.... (Interrup.

tions).

MR. SPEAKER: Please find a way
nut, Or, this Resolution is before me,
the new motion for suspension of ihe
rule.

PROF. MADHU DANDAVATE. If
vou suspeng the rule and proceed to
the ‘No-Confidence motion’, it will be
a bad precedent, and it wil} be against
the wishes of the entlre opposition, in-
cluding the CP1. Yoy should not rub
{he Opposition in the wrong way.

MR, SPEAKER. Then Mr. Madmu
Limaye's motion also, I have allowed
that  motion; I am going to allow
yours also,

SHRI BHOGENDRA JHA (Jaina-
gar), We have wasted more than hour.
The no-eonfidence motion had slready
been admitted and it hag to be dis-
rose¢ of at the earliest. In that case,
you have fo accommodate il 12
Q'clock in the night or ceriain more
hours. The Prime Minister is also
here. Will it be too mueh if they
accept that tomorrow we sit and
ciscuss it tomorrow glse? Several
times we have sat beyond the usual
time. it is not for the frst time In
the history of the Lok Sabha, There
is no overwhelming reason why you
should say: no; there is np reason why
you should be ademant. ... (Interrup-
tions).
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AN HON. MEMEER: Wiy do ¥ou
not intervens?t

MR, SPRAKER: I would have, but
I have no authority.

4t gzw fngr€ araddly : frew
ar-a fnferrs feorie gars Mfeg g
6 ¥R RN-Fwifpd= M Fifwgr
.. (oraam) ,  gen A %) A A v A7
& g aeft vt s

PROF. MADHU DANDAVATE: Not
a s:ngle motion has been discussed in
the time that had been assigned to it
Every time we have crossed the time
limir, During the Railway strike the
motion went on till early morning
hours.

SHR! K., RAGHU RAMAIAH, This
is not the situation similar to the one
quoted by you. 1t wag decided the!
the House wil] rise today and as my
friend has said at 6 O'clock. Other
Members have said that they have al-
ready made arrangements and they
cennot gtay here. Now, the point is.
as a matter of accommodation, we
cap stay for a few hours beyond six.
But nothing beyong that,

AN HON, MEMBER: It is a no con-
fidence motion,

SHRI K. RAGHU RAMAIAH: Why
do you bring it on the last day?

ot wzw fgrd owddy : wHiw &
dmag’ dum 43X & fir A-pifwdeg
oyl AR, Faw sgfafre
FaIIN D 2R g Haer i
WTT 12 I SR FT AER & A
12 a8 o 0 ofas g L3
aY wifeda i &, war =i svh A
qu e frawr wfgm o AP
Wt & wRft gaer w9y 8
@ s ddada §F. . (wwww)
s N R a5t Ewlife arv-mifros
faadg gy . (sqwwm), |
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& agforay . |[wwa wgww, &
¥ 198 %7 74T WY SAATYT &7 TIAI ST
SwAIe g% s faor wdl st
FEwg R g ax syl foady
R av ufgwng & gww 9T T
Bft 1 g ot faegs wdrsrfanT Y
& 1 vy fiaY & oY ¥ s wwE AT
a5 ¥ ag g, 99 §, wius af-
T 10—1292 wr9r( Wy foerd
¥ | 3@ & uw fame ofy wiaw ew wf)
STeR § | (svwara) & wEai g wwAw
ATET & T 0B, W 4% J & qHY g
T Y g WAy & fag Awr g

ga97 fnda 533 & srowy gfewr &
ot for &% o g < @ fo wrer &
faferr v %33 6 awr o & fao geré
e | (FuwgW) 9w §Y g%ETg 97
wga &), fadw o Y g oy A XY

FeATS q% froir €0 & ane <egedat ot
F g a7 faan et o wwar § 1.

SHRI JYOTIRMOY BOSU: Sir, 1
want to move g motion. Instead ot
complying with all these rules, you
have gone into another business.

Kindly see Rule 198 para (3), It says:

“(3) If leave is graated under
sub-rule (2) the Speaker may, after
considering the state of business In
ihe House, allot a day or days or
nart of a day for the discussion of
the motion.”

MR, SPEAKER, I {ulfil the rule.
The House ig to adjourn today as
aerided Ly thig House, “{f the leave
1s granted under sub-rule (2), the
Speuker may, after considering fhe
stute of business in the House, allot a
doy or days or part of a day for the
discussfon of the motion.” So I have
considered this and today is for Pri-
vate Member's business. The time
available today ig till midnight, that is
12 O'clock. Beyong that I have no
authority to fix any time unless the
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House decides tn revoke its decigion
ana adjourn today and continue to-
morrow for considering the motion,

SHRI SHYAMNANDAN MISHRA:
Sir, on 3 point of order arising out of
your observation.

MR. SPEAKER: I am going to
take up privale members' business.
Then after that you contmue till
today

SHRI SHYAMNANDAN MISHRA

(Begusara1); Last time, we had sat
beyond 12 o'clock This is not the
first time,

‘MR. SPEAKER. But that was not the
last day. The House had not decided
to adjourn swne die on that day They
were sitting days; there was no pro-
blem

SHRI SHYAMNANDAN MISHRA,
Then the pont 1s, as I had urged
earlier, non-official business
be postponed except by unanimity.
{Interruptions).

cannot

SHRI K. 8 CHAVDA  (Patan):
On a puint of information from you,
Sir, 1 want to know, what about
this Untouchability Offences Bill?

MR SPEAKER: 1 do not kncw.
SHRI K S CHAVDA: Is it going
to be passed today or not?

MR. S8PEAKER: 1 do not know.
‘The House likes to sit only till today.
Shri Chandrappan.

o Ay ¥ (arer) : AT A
T a7 o I g fieg a7 )

1501 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-sIxTR  REPORT

SHRI C. K. CHANDRAPPAN
(Tellicherry): 1 beg to move:

“That this House do agree with
the Fifty-sixth Report of the Com-
mittee on Private Members’ Bill
and Resolutions presented to the
Houset on the Tth Muy, 1975

MR. SPEAKER: The question s:

‘That this House dp agree with
the Fifty-sixth Report of the {Jom-
muttee on Private Members’ Bilis
and Resolutiong presented to the
House on the 7th May, 1975

The motion was adopted.

SHRI K S CHAVDA  (Patan):
Is Government noy serious about the
problem of untouchability?

SHRI § M, BANERJEE (Kanpur)
May I request that the Untouchai-
Ity Offences Bill may be passed
without discussion?

SHRI K S CHAVDA: Yes, it is
a very good suggestion. It should be
passed as reported by the Jont
Committee.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): What happeneq to my
motion?

MR. SPEAKER: I am going to
put your motion now.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): How can you do
that, Sir? It §s past 8 O'clock.
Private Members' Business has start~
leo:!. Mr. Guha is already on his
egs.



